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WY gggwnfy . ag swoEr 9fa-
fafuer #¢7 & ol 7o wro o &
wE

A TAACTA® :  ITH! 4T FAC(A-
ooy & fomay a9g & 99 ™ g
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MR. DEPUTY CHAIRMAN : Is it the
pleasure of the House that peimission be
granted to Shri Anant Prasad Sharma for
remaining absent from all meetings of the
House during the current session?

(No. hon, Member dissented).

MR. DEPUTY CHAIRMAN ; Permis-
sion to remaip absent is  erented, Shri
Banka Behary Duas,

= YITXEAT : T AIY T AT
mmg.

MR. DEPUTY CHAIRMAN: Raj-
narainji, 1 have called Mr. Das.

W ARTRAS A AT T gHE
FIITG G qHE | T AER 71 Hg0
% Fa arfqamaee & 20 FFEA ¥ WY
FEET | & e & AT s faan
q. ..

st Sygwmafa T a A A F
T 3T ALY & | AT 43 I2F | A
ATTHT TAAT 7L &

REFERENCE TO LOCATION OF A
SECOND STEEL PLANT IN ORISSA

BANKA BEHARY DAS
Mr. Deputy Chairman, 1 will
be very brief. Despite the desire of this
House and the cther House expressed
during a discussion on the issue of the
second steel plant in  Orissa, that Orissa
should be given a steel plant during toe
Fourth Five Year Plan, up till now the
Government of India has not accepted that
position. Not only thet. The Orissa Legis-
lative Assembly unanimouslv passed a
resolution that ; steel plant in the public
sector should be set up bv the Goverrnment
of India in Orissa. You know that last time

SHRT
(Orissa) :
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in Orissa
all the Members of Parliamuent from Orissa
held . dharna before the Prime Ministir's
residence. Yesterday, not only Members of
Parliament, but all the Asscmblv members
of Orissa including the Deputy Speaker held
a dharna before the Prime Ministec’s
residence. Before resorting to the dharna.
there was a discussion with the Prime
Minister in her compound. We arc very
sorry to say that the Pruse Minister did
not give any assurance that Oiissa wiii get
a steel plant during the Fourth Five Ycar
Plan. That is why the entire Orissa is agi-
tated. T am drawing your attention to this
fact that these are all peaceful methods that
Orissa has adopted so far. YWhether ii 15 a
total strike or whether it is dharna by
M.Ps.. or M.Ps. and Assemhly Menibers,
it was all peaceful. Today at 11 oclock a
group of young men belonging 10 Smaj-
vadi Yuvak Sabha demonstrated before the
meip gate of the Parliament House. They
were arrested. Their demonstration was
peaceful, They only said : “We demand a
second steel plant in Orissa”. 1 want to
draw the attention of the House that this
House and the Other House givea general
support to this demend. But now it seems.
as indicated during the question hour, that
the Indian Government is again talking of

the capacity of Rourkela steel plant. No-
body bothered about the capacity when
steel plants were zllotted to other States.
We may assure the Government of India

that that capacity of Rourkela will be
anlained becauwse Orissa is interested ipn the
Rourkela steel plant. We will not allow
Rourkela to go down. as some pegople are
thinking in that manner. I wish to draw
your altention that if the Government of
India during this Session, do not come out
with a forthright statement that Orissa will
be given a2 second stecl plant during the
Fourth Plan and preliminary arrangements
will be made accordingly, both technical
and otherwise, then the situation will go
cut of hand which we donot want. The
entire Orissa people will have to rcsort to
the streets and then [ do not know whet
will happen. So I am drawing the atten-
tion of the House and the Government that
this is the situation that is obtaining in
Orissa and if the desires of the people of
Orissa are not satisfied, then.the conse-
quences will be disastrous not oaly for
Orissa but for the entire country. | am not
giving a warning qr threat but I am only
sayin: that if you keep the people in a
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discontented munner for a long period, the
consequences will be unrest which may got
be to our liking or to the liking of the
nation but a w.rning is to be given and I
am sounding it through this House because
1 know this Hcuse and the other House
have supported this demand.

In the end I wish to say that we want a
steel plant in tie public sector Dby the
Government of India because All-Pearties
Sangram Comm.(tee, which is composed of
all political parites in  Orissa has clearly
stated that the .econd steel plant will not
be in the privats sector nor will it be set
up by the State Government because the
State Governmeri has no finance but it
should be by the Government in the public
sector. I am voicing the demand of my
party and that of all the political parties
associated with the Sangrem Committee.

SHRI NIREN GHOSH (West Bengal):
‘Why do you not demand powers over
trade, commerce and finance so thiat voun
can set up the plant yourself 2 Mount an
agitation for that

SHRI BANKA BEHARY DAS: 1 will
be very happy if your party can do some
planning in your own State and then get
us the powers.

SHRI NIREN GHOSH : If we tahe
those powers from the Centre. [ promise
we will also give i to you,

SHRI BANKA BEHARY DAS: I want
to say emphaticall/ to the Government of
India that the resources of Orissa are very
Jimited and they cannot set up a steel
plant and if any other foreign power
comes and sets it up. virtnally it will be

under their control. Secondly, T wish to say

that the Orissa As~embly in their unani-
mous resolution, hais categorically stated
that the steel plant will be in the public

sector and the Government of India should
set it up. We do not want to resile from
that position. I want to draw your atten-
tion to this demand and I will be very
happy if the Minister concerned will come
out to-day and give an assurance and cate-
corically declare thut Orissa will have the
second steel plant during the Fourth Plan.

SHRI LOKANATH MISRA (Orissa) :
1 want to reiterate he demand made un-
animously by the people of Orissa through
the elected representatives—the Members of
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the Vidhan Sabha and the Members of
Parliament—who sat in a dharna before the
Prime Minister’s house yesterday demand-
ing that the Prime Minister should give ®
categorical assurance that the second steel
plant would be given to Orissa during the
Fourth Plar. We have been agitating for
the last six months in Orissa and the whole
State is agitated about the grave injustice
done by the Central Government to the
people of Orissa. We have been agitating
in a very peaceful manner and this method
of peace should not be construed as a
sign of weakness, If they treat this as a
sign of weakness, probably they will be
very wrong in their understanding of the
sentiments of the people of Orissa. The
unanimous demand was there in  this
House and the other House. Any demo-
cratic Government would have definitely
followed the wishes of both the Houses of
Parliament. This is a Government which
apparently does not believe in democratic
mcthods nor in the democratic inStructions
given by democratic institutions., If both
the Houses of Parliament unanimously
resolve that Orissa should be given a
second steel plant, who is this Govern-
ment to stand in the way ?

SHRI P C. MITRA (Bihar) : In the
public sector ?
SHRI I1OKANATH MISRA: We

demand it in the public sector,

SHRI P. C. MITRA : But the Swatantra
Party has passed a Resolution to the effect
that there should not be steel plants in
the public sector any more. And the hon.
Member is acting against his Party deci-
sion.

SHRI LOKANATH MISRA : For the
information of the hon Member. Mrs.
fndira Gandhi does not act according to
the instructions of the Swatantra Parcty.

SHRI GODEY MURAHARI
Pradesh) : He is not the Minister,

(Uttar

SHRI LOKANATH MISRA : He is not
yet a Minister, of course, but I do not
want to bring him in personally. I only
want to add to his information and know-
tedge and wisdom that Mrs. Indira Gandhi
is not under the dictation of the Swatantra
Party but, Sir, (Inferruptions) she wishes
to act definitely under the instructions of
both Houses of Parliament if she wants t»
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[Shri Lokanath Misra]

call herself a democratic Prime Minister
of India. But she is now acting in man-
ner which does not seem that she believes
in the democratic pattern of Government.
If she does, than I hope, and 1 would
earnestly urge on her through you that the
Prime Minister make a statement review-
ing the previous stand and proclaiming
here that Orissa would get a second steel
plant during the Fourth Five-Year Plan
period,

Thank you.

st qRAQW (STT JZ7)
T G |

S ITEWARR AT ST |

St TAAATTAAT : UgT AT &l o
Fia fagrdy st F a1e Faad |

=t Iafawmefa ; w9 W ST I
fem sm a7 o

H
: sﬁuqa\,

At TAHATCAN ¢ IE I AT
gaaT & g faaar &R gae &7 20
THAT 1T FOT FH HH T A | AW
& Fg T &1, %4 o g 987 7

T TUE AT ST & fqem qar &
JEEAAT 60-70 UEAT IFT 93 &, #
a1, WO A T O§, TR
FG2T & & 97 W@l T B F, AR
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AT & &9 TUFL TG X0 QT | AT
Fg far 0 T AT AT A HH T A7
7 Argar g & o vt & awafeue
@ WY AZT AT ATET | qId TgoT
AFFT AGTAT q18F ¥ faewa § a0
gaT g7 91 39% a1 fmz ¥ A
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F qI A F AN A T IS F A9
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ff gae 9sT ¥F E, zEiu oW #
e Al W 1’ ST
A g [F IW®T WET FggL A
gAFT qWHE AET JT, AT R
FT a4 &Y, 5 9g gy are
fagrdy S &1 s Y T A? R Ay
Tt agi =Forn Saffesy &1 @1 59
THF & GH GT BT W | Ig S
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AT 93 § O TN & ATaeSEr
T FT WG FAT FE  FqHT FITH
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THE UTA-ETT T ATTY THAT ATEAT
g T Twa o1 gatsw =mey & qerfaa
Seit & favg fagurfas sEgamT &1
99 ST 47 AR fqas 9 € s
T Al fF o Rt wr g, oo
9T fa= T gom Aifw ag wfauee
HAAE qT oW WfgT, Sear &
STEET ST ATIRY?

St Jugwmfa ;. aw EfE

ST TIAAAY : 95 GIEAAF Aged
FT I § ST Graufas &7 § 39 9%
faare I°T PR IFET AIET AT
FHL § 93 ®T o@ AR T FIg HHAT
P d a1 SW &) FH AWA 1A TG E |

Public questions must be dealt with
publicly,
Iraamfa ¢ qy &f5T
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SHRI NIREN GHOSH :
us.

Please hear

MR. DEPUTY CHAIRMAN : You want
to say something on the Orissa steel
plant ?

SHRI NIREN GHOSH : What I wanted
to say is this, There is a feeling amongst .
us that the Guvernment of India itself iS :
egging on violence in West Bengal and
they are conniving at murders,

MR. DEPU'Y CHAIRMAN : I thought
you wanted to say something on stee] plant
for Orissa. Now you sit down.

SHRI NIREN GHOSH : There have
been attacks cn women teachers; there
have been attacks on . .

MR. DEPUTY CHAIRMAN : You have
not been allowed by Chairman; you can-
not do this,

SHRI NIREN GHOSH : We are ag-
grieved that whenever such things are
brought up we are bypassed. We demand
a discussion or the situation in West
Bengal.

MR. DEPUTY CHAIRMAN :
sit down,

SHRI NIREN GHOSH : I am generally
gentle but T am pot a person to be cowed |
down by anybody in this House; rest assur-
ed of that. ‘Aguin and again whenever. . ..

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI NIREN GHOSH :.... such
questions come up an attempt is made to
bypass and to.. ..

Please

MR. DEPUTY CHAIRMAN.
nothing shall go on record.

SHRI NIREN GHOSH :

Now,

{Continued to

speak)
SHRI A. P CHATTERIEE (West
Bengal) : Sir, on a point of order. How

do you pass thi~ order that what he says
will not go on record. If you look at the
rules, only those things which are unpar-
liamentary can be expunged. You may be
the Deputy Chairman of the House but
yow have no rigit to override the rights
and privileges of the Members,

MR. DEPUTY CHAIRMAN: What 1

‘have done has been the usval practice, {
/
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SHRI A. P. CHATTERIEE : Under

what rule can you do that? I would
like. . ..
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MR. DEPUTY CHAIRMAN : All right,

sit down. Your point of order is over
now.

SHRI A. P. CHATTERJEE : I want to
know specifically under what rule you have
said that.

MR. DEPUTY CHAIRMAN: I shall
give my ruling on the point of order you
have raised. You sit down now,

oY TEIIEW e, | aEy
SFET F AT § TFHIT FATE | F
g st fomft fecdT JodT a1 F3<-
A AT FTAAL AL Z 1S AT
arq 31 Ju% a7 o7 77 g% £ fw ag
At fordy ST | ST AT T SATRT
TTew 7 a9 fF am SemEfE -
Zaug 1 & fel FX 5 A1 27 9557 WA
3T IEF! AT FIA T AT TG
AT YT AfRTT HWT F AT AT @
glamagy €fF A 7 Fra=i
2 sw A faee F1 9w 39 % fag
AT AT E | F FEAT AT § F AW
Iq% fau aew 997 21 o 72 AR
T8 HT gy % ag A w2y faet -
Mt e A e A faew & i
amqe s wew T E fF aga foar
STH, T 1 ATT ATTH A ZH AT F AIRA
¥ gmHY Aquead IMT AIET 2, A
ga gz faquar F M9 fA9eq &wm
ARy & 5 O @A aew 7 F f&F A
qaAE &1, S wHEEE g1 s S
91T F wfawre dAT & aTET 2

oY Fuawafy © ST Sf7, o
AT &3 1

St TIHATLA : ZH TG 434 ARG
A F, FW A WS A E, &
AN HHE g § | 5 A Afgar AR
AT #4r € T /T gH AR A & |
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=t gqasafa : AT grafae 9g-
afd & e F19 713 |

Sl TRAAIAN : 7T W fq@r w0
f& @gr 9T =0 WHTFWIA @ &, TFT 9
o IFFT g8 W § A I & v
¥ OHT d wsi Agr gy o afEa
oM S ZH FT T O @ g 6 O
& & % It will not be taken down’.
It will not be taken down; why?

2

# g FgAT Al § fF am sw At
T AT AG FT T |

SHR1I MAHITOSH PURAKAYASTHA

(Assam) : Sir, I am on a point of order.
SHRI A. P. CHATTERJEE . How do
you say that ? Under what rule do you

say that, tell me. You do not act as a
Deputy Minister; you act as Deputy
Chairman.

MR. DEPUTY CHAIRMAN : Do you
want a reply or not ?

SHRI A, P. CHATTERJEE : 1 want a
reply.

MR. DEPUTY CHAIRMAN : Then,
you tit down,

SHRI MAHITOSH PURAKAYASTHA :
Sir, 1 am on a point of order, There is a
clear rule in the Rules of Procedure that
if anybody says anything without the
permission of the Chair that should not go
on record.

SOME HON. MEMBERS : No, no,
SHRI A. P. CHATTERJEE : Which is
that rule ?

S TRTAT : TG, FE T T
3T E AT 9T WIE FY BF T | A
e & fau afgawz @ sww
AT AT g 2T o ag 78Y fergr s )
TAT T TR

(Interruptions)

SHRI A. P. CHATTERJEE : The only
rule is 261.

(Interruptions)

MR. DEPUTY CHAIRMAN :
Kaul, you wanted to say something ?

Mr.

[RAJYA SABHA]
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SHRI M. N. KAUL (Nominated) :
Members are bewildered. We should like to
know quite clearly what is the precise mat-
ter under discussion. You may kindly
state yourself from the Chair as to what is
the point that is raised and invite the
opinion, of others, so that an authoritative
decision is given ona this matter, It is
raised so often that it should be discussed.
If a Member gets up lo speak without your
authority and in spite of your asking him
to take his seaf he does not resume his
seat but continues to say what he wishes
to say, in that event what are the powers
and authority of the Chair ? That is the
point on which we would like to be
enlightened by you. Sir.

SHRI A. P. CHATTERIEE: On a
point of order, you cannot say that the
words will be expunged. In the rules there
i3 no provision at all.

o} TAATTIAC : Fgl A2l Fa1 & |
TATH qTE AF A AT G | |
MR. DEPUTY CHAIRMAN:. Of
course, hon. Members are well aware that
we have to conduct the business of this

House in an orderly fashion and we have
to maintain the dignity and decorum of

the House. We have to create better tradi~
tions also,

SHRI A. P. CHATTERJEE: If the
Chair takes. ...

MR. DEPUTY CHAIRMAN : Now,
listen please.

SHRI A. P. CHATTERJEE : We
listening,

MR. DEPUTY CHAIRMAN : Do not
interrupt. Please listen now.. It has been
the practice in this House that, if any hon.
Member wants to raise any issue, he has
to approach the Chair and take his permis-
sion and only if permission is given he can
get up.. ..

SHRI MONORANJAN ROY
Bengal) . I want to know. ...

MR. DEPUTY CHAIRMAN : Please
listen now. T am on my legs. No inter-
ruptions. Therefore, unless the hon. Mem-
ber approaches the Chairman and takes his
permission, no Member should be allowed
to mention or to get up and say anything
as he desires. Apart from that. I asked

are

(West
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Mr. Niren Ghosh: “Mr. Niren Ghosh,
do you want to say anything about the
Orissa cteel plant ?7” He said "Yes. T ask-

ed him twice or thrice and then only I
allowed him. But instead of mentioning
or referring to the Orissa steel plant he
wenl on speaking about the situation in
West Bengal. After that I told him:
“Please resume your seat.”” Even then he
conticued his speech. Now, I would like
to ask Mr, Chatterjee and Mr., Godey
Murahari : Is this the way of conducting
the business of the House in an orderly
fashien ? 1Is it the way of showing respect
to the Chair ? 1If it is not, T would like to
know from hom. Members how we can
fuaction in th's House and how we can
conduct the tusiness in a proper and
urderly manne~. 1 would like to appeal to
hon. Member~ ... (Interfuptions). Please
sit down. 1 have not completed yet. I am
only =aving tlat we have to conduct the
business of the House in an orderly man-
ner and if hos. Members continue to dis-
obev and disr2spect the instructions given
by the Chair, then, of course, he has got
discretionary powers. He can ask the
Member to sit down and he can also say
that such proceedings should not go on
record.

st qRAAN: FF Tz AW &
fae ga dar w&r &)
SHRI A. P. CHATTERJEE : No, no.
SHRT GODEY MURAHARI : You can
ask the Member to withdraw, but you can-

not say that tte proceedings should not te
recorded,

Y QRATIAN 2 q1T HT I gEAT
grm, T 73 a% |8 @)

MR. DEPUTY CHAIRMAN : Please
listen. Please refer to rule 259 :—

“The Chairman shall preserve order
and shall have all powers necessary for
the purpose of enforcing his decisions.”

We have to maintain order in the House.
(Interruptions) Please sit down.

SHRI A. P. CHATTERJIEE : Then the
cther general provision cannot be brought
in‘o expand it. That is the legel principle.
You ought to hnow that.

MR, DEPUTY CHAIRMAN . There-
fore, T have said we have to maintain the
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order and dignity of the House, and we
have been following this procedure in the
past. If an hon. Member does not listen
to the instructions given by the Chair that
he should resume his seat, we have been
following this step thar nothing should go

on record,
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SOME HON. MEMBERS : No, no.

(Interruption)

MR. DEPUTY CHAIRMAN : Please
listen now.

SHRI NIREN GHOSH : We are listen-
ing but you are saying things which are not
correct,

(Interruption)

MR. DEPUTY CHAIRMAN : What
Mr. Murahari said will be an extreme step.
We should not take the extreme step.
Apart from that this question is com'ng
up very often, If the hon. Members feel
agitated, they should go and meet the
Chairman and devise some ways and
means, I am concerned with law and order
in the House .... (Interrupticn). 1 am
sorry, not law and order.

SHRI NIREN GHOSH: You
police function here ?

have
MR. DEPUTY CHAIRMAN: I am
sorry, not law and order. I say order.

SHRI NIREN GHOSH :
you, are you a policeman ?

I am asking

MR. DEPUTY CHAIRMAN: I

am
replying to your question. Please sit down.
I am sorry I said law and order, T mean

only order. I am concerned with order in
the House and we have to maintain order
in the House. This is not an orderly
fashion in which we are conducting the
business of the House. Therefore, T would
like to appeal to the hon. Members that
they should always co-operate with the
Chair in maintaining order in the House.

SHRI A. P. CHATTERIEE : The Chair
should not be partial.

MR. DEPUTY CHAIRMAN : If on this
particular question they want discussion, let
them meet the Chairnran, raise the issue,
and see in what way order can be main-
tained in the House.
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{Mr. Deputy Chairman]
It being lunch time, the House
journed till 2 p.M.
The House then adjcurned for
lunch at three minutes past one
of the clok.

is ad-

The House rc assembled after lunch at
two of the clock : THE VICE-CHAIRMAN

{SHRI BANKA BEHARY DAS) in the Chair.
MOTIONS RE—

I. REPORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND SCHE-
DULED TRIBES,

1II. REPORT OF THE COMMITTEE ON
UNTOUCHABILITY, ECONOMIC AND
EDUCATIONAL DEVELOPMENT . OF
THE SCHEDULED CASTES—contd,

SHRI K, S§. CHAVDA (Gujarat) : Sir,
vesterday I was speaking .

SHRI NIREN GHOSH (West Bengal) :
Sir, I am beholden to vou .

THE VICE-CHAIRMAN (SHRI
BANKA BEHARY DAS): Mr. Chavda,
you continue.

SHRI K, S. CHAVDA : Mr, Vice-Chair-
‘man, yesterday I was speaking regarding
the housing scheme for the Scheduled
Castes implemented by the former Bombay
Government when our former Deputy
Prime Minister Shri Morarjibhai Desai was
Chief Minister of Bombay. Somebody, one
Member from the ruling party, interrupted
me. The former Bombay State was the
first in forming the Forest Labour Co-
operative Societies for the Scheduled Tribes
‘who were exploited by the rich people.
They were sponsored under the Chief
Ministership of Shri Morarjibhai Desai. He
is the pioneer of these Forest Labour Co-
operative Societies in the whole of India,
and he is the Chairman of the All India
Adim Jathi Sewak Sangh. Sir, at that
time, the Scheduled Caste students were
not allowed into the primary schools. Then
he applied the ‘presumption clause’, that if
the Scheduled Caste students were not
found present in the primary schools, it
would be presumed that they were not
admitted due to untouchability, Hence the
schools would be closed, It had a very
good effect and all the students were
admitted in the primary schools in the
Gujarat area of the State.

Sir, regarding prohibition which is meant
for the benefit of the Scheduled Castes
and the

!
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weaker sections of the society, if a person
whose income is above Rs, 2,000 drinks,
he ruiny himself only. But if a person
whose annual income is below Rs. 2,000
drinks. he ruins not only himself personally
but also his family. That is why I say
that prohibition is in favour of the weaker
sections of the Scheduled Castes and the
Scheduled Tribes. Sir, everybody knows
that Mr, Morarji Desai is a staunch prohi-
bitionist. So I would like to draw the
attention of the House as also of the
Home Ministry regarding the suggestions
he made while speaking on the report on
the 4th September in the Lok Sabha. T am
quoting from the synopsis of the Debate
in the Lok Sabha. He said :—

“As regards the recruitment of these
people in the services, there was no
reason why they should not get a full
opportunity which we said we were
giving them. Deprived of remaining in
society on equal basis they could not
imbibe the manners, customs and
traditions which other people had.
Therefore, when an examination took
place, it was not possible for them to
stand equal with all. But the most
difficult part was the oral examination.
In the oral examination it was not
possible for these people to satisfy the
examiners who were from quite a diffe-
rent level. It was, therefore. necessary
that the oral examination shouid be done
away with so far as these people were
concerned. If they passed the written
test according to what was prescribed.
then the oral test should not debar them
from being employed.”

I would like to know from th: Home
Ministry what action has beea taken
regarding this very good suggestion so far
as this employment question of the Sche-
duled Castes and the Scheduled Tribes
people is concerned because, Sir, the Home
Ministry is the policy-making body regard-
ing the recruitment, appointment, confir-
mation. promotion and all these things
regarding the services and posts in the
Government. That is why it is a good
point. The Home Ministry should say
whether they have implemented it or not,
If they have not, then they should do it.
Coming to the housing problem again,
Sir. there was a post-war reconstruction
scheme. as I said yesterday, Scheme No.
219 in the former State of Bombay. Under



